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Record of Proceedings

Learned senior counsel for the Petitioner submitted that the present Petition
has been filed inter alia seeking setting aside of the Respondent, CTUIL’s letter dated
3.9.2025, by way of which CTUIL has revoked the 175 MW Connectivity granted to
the Petitioner’'s Wind Energy Project at Jam Khambhaliya, Gujarat on the erroneous
ground that the Petitioner has failed to comply with the provisions laid down in
Regulation 11(A) of the GNA Regulations, i.e. submissions of land related documents
pertaining to the Petitioner's Project. Learned senior counsel further submitted as

under:

(&) The Petitioner had duly complied with the conditions stated in Regulation
11A(1) of the GNA Regulations and had submitted all the land-related documents
as required on 8.5.2025 itself, i.e. within the prescribed timelines.

(b) Owing to technical issues faced by CTUIL in accessing the documents
submitted by the Petitioner, the Petitioner again shared the documents on 3.6.2025
and between 6.6.2025 to 11.6.2025 through separate emails. Subsequently,
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CTUIL, vide its letter dated 27.6.2025, pointed out certain deficiencies in the
documents submitted by the Petitioner.

(c) In compliance thereof, the Petitioner submitted the revised documents on
14.7.2025 (12.7.2025 & 13.7.2025 being non-working days) itself. Further, in
response to the additional queries, the Petitioner also submitted the balance
documents on 19.7.2025 and 23.7.2025.

(d) However, CTUIL, by its letter dated 3.9.2025, erroneously stated that no
rectified documents had been submitted by the due date of 12.7.2025 and
proceeded to revoke the connectivity without considering the documents filed on
14.7.2025, 19.7.2025 and 23.7.2025. Such a revocation is arbitrary, violative of the
principles of natural justice, and contrary to the doctrine of substantial compliance.

(e) The Petitioner is willing to engage its official with CTUIL for clarifying and
fulfilling the requirements in respect of land documents submitted on 14.7.2025,
19.7.2025 and 23.7.2025.

2. Learned counsel for the Respondent, CTUIL, submitted that in terms of the final
connectivity grant dated 6.11.2024, the Petitioner was required to submit land
documents by 5.6.2025 in accordance with Regulation 11A(1) of the GNA Regulations.
A notice to this effect was also issued by CTUIL on 8.5.2025. The Petitioner furnished
the land documents by e-mails dated 3.6.2025, 6.6.2025, 10.6.2025, and 11.6.2025.
However, since these documents contained certain discrepancies, they were returned
by CTUIL, vide e-mail dated 27.6.2025. Learned counsel further submitted that in
terms of the Advisory dated 3.2.2025, the Petitioner was required to rectify these
deficiencies within 15 days, i.e., by 12.7.2025, and although certain documents were
sent on 14.7.2025, further/ balance documents were submitted only on 19.7.2025 and
23.7.2025, which were beyond the prescribed period. Learned counsel further added
that there is no violation of the principle of natural justice, and issuance of a show
cause notice, in such cases, would be a mere formality since CTUIL has no discretion
to condone delay. Learned counsel, accordingly, emphasized that the revocation vide
letter dated 3.9.2025 has been done strictly in accordance with the GNA Regulations
and the Advisory dated 3.2.2025.

3. In response to the specific query of the Commission as to whether the revised
land documents submitted by the Petitioner meet the requirements specified, the
learned counsel for the Respondent, CTUIL, fairly submitted that CTUIL has not
examined the revised land documents submitted by the Petitioner beyond the due
date.

4. After hearing the learned senior counsel and learned counsel for the parties,
the Commission directed as under:

(@) Without prejudice to its rights & contentions, CTUIL, along with the
representatives of the Petitioner, if required, shall examine the revised/ rectified land
documents submitted by the Petitioner, within two weeks and shall file its response,
along with a reply to the Petition, if any, within two weeks thereafter. The Petitioner
may also file its rejoinder, if any, within a week thereafter. The Petitioner and CTUIL
shall try to resolve the issues within a given time.

(b) In the meantime, the parties shall maintain the status quo in regard to the
Petitioner's 175 MW connectivity until further order(s).
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5. The Petition will be listed for hearing on 16.10.2025.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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